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C:ENTRAL,I,DMINI.STRATIVE TRIBLJNAI., PRII.ICIPAI.. BE}ICH

RA No. I l6l0.1 i n OA lio , 236? /'i.t.)O3

New Dethi.. this the 12th ds,v of Ma.v-, ?OD4

Hrrn'ble Shri Justic:e V.S. Agga.rwal, Chairmall
Hon'b le Shr i S. K . Na i k. Member ( A )

,lagd i sh Kumar & I J othe rs Alrp I i r.'a trt s

( Shr i Ashwan i Bhardwa i . Adrrocat.e )

versus

&vt. of NETO' & Others Resoonclents

ORDER( in ci reulat ion )
Shri S.K. Naili

'lhis RA has been f iled ot) trehalf of the appli*atll:s

against the order dated l? .3. 2004 lr-u- whtclt OA 2362/2003

a longw i th counected OA were d i sposed eif hr-r lrl i ng that i lt

the next adr:ert isemerrt. tlre appt i c:atrts who hari appl. ied

and were not cal led f or the interrriew roa)' appl!- aga t li al'lr-l

they slta I I be eotts i dered f or the pr.rst of Nttt's i ng

Orderlies itr accordance rvitli law. Review is sr-ruglit ol)

ttre pl.ea ttrat paras 5 and 11 are eotrtrar-v- tt.t l)aras t.5 l.tt

l.B of the sairi judgement altd as sut:lt t here i s aIl error

apparent on recorrl

2. It appears that ttre appIir.rants harre r)ot rearl the

.iudgement in its total ity. In f ar-'t- r)ar&s 5 attd 11 at'e

onll' obsert,at Lons of the 'Ir i burta I as per tlie arrermetrt s

made bl' the appl ieant. We have made it clear in pat'a lIr

thereitr t:hat those Dersons who are c()ns idered af ter thel'

had appl ied and not selecterl c'anltot have a grievattce in

[his regard and at the risk of repet it ion, wP ma1' ment iott

that their riehts is ottl.]' for eonsirlerat ton. In view of

this position. t.he ptea arlvarreed bl' the ret'ierv appi ir:atrts

i.s not tenable atrd neerls to he re-iectetl.
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3. ResultantLl'. the preserrt RA is not maintainable anrl

is accordingly rlismisserl under order 47, Rule I cpc read
with section 22(3)(r)(f ) ctt Arlnrinistrat ive l'ribunals Aet,
t985 and the same is accr rdirrgl,r, dismisserl.

Lrht A
(S. f,'. Naik )

Member ( A )
( \'. S. .{gga rwa I }

Cha i. rman
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